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IN THE INCOME TAX APPELLATE TRIBUNAL
*'C’" BENCH : CHENNAI

ot STet ATYST, AT AS TSI & HET
U4 U. Algd 3felh#A, &l Teeg

BEFORE SHRI GEORGE MATHAN, JUDICIAL MEMBER & SHRI
A.MOHAN ALANKAMONY, ACCOUNTANT MEMBER

3T 319l §./1.T.A.No.1541/Chny/ 2018
fraRoT a¥ /Assessment year  : 2013-14

The Income Tax officer, Vs. Shri Ramachandran Madhankumar,

Non corporate Ward 7(4), 11,Akshaya Colony,

Chennai. Mogappair West,Chennai 600 050.
[PAN AOGPM 6888 N ]

(3rdiemedf/Appellant) (v dft/Respondent)

3rdrenedt &dr AR @/ Appellant by :  Mr.Clement Ramesh Kumar,

Additional CIT DR

g2t fr 3R & /Respondent by :  None

ge1aTs &1 afi@/Date of Hearing : 08-10-2018

GIYUTT T IR /Date of Pronouncement  : 08-10-2018

A /ORDER
PER _GEORGE MATHAN, JUDICIAL MEMBER

This is an appeal filed by the Revenue against the order of
the  Commissioner of Income-tax (Appeals)-7,Chennai in ITA
No.116/CIT(A)-7/2016-17 dated 28.02.2018 for the assessment

year 2013-14.

2. None represented on behalf of the Assessee and

Mr.Clement Ramesh Kumar represented on behalf of the Revenue.



iy A ITA No.1541/Chny/2018

3. When the appeal is taken up for hearing, the representative
of the Revenue submitted that the tax effect involved in this appeal is
less than %20 lakhs. It was a submission that the CBDT in its latest
Circular No.3/2018 dated 11.07.2018 instructed its officers to withdraw
all the appeals pending before the ITAT where the tax effect is less
than?20 lakhs. This Tribunal is of the considered opinion that this
Circular of CBDT is binding on the officers of the Department.
Therefore, the Revenue cannot proceed further in this appeal.

Accordingly, the appeal filed by the Revenue stands dismissed.
3. In the result, the appeal filed by the Revenue is dismissed.

Order pronounced in the open court after conclusion of hearing on
08™ October, 2018, at Chennai.
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